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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to submit
the Report on their behalf, present this Fifth Report (Sixth Lok Sabha)
on the Ministry of Railways (Railway Board)—Reservation for, and emp-
loyment of, Scheduled Castes and Scheduled Tribes in the Workshop
of South Eastern Railway and also award of Petty contracts to Scheduled
Castes and Scheduled Tribes in the South Eastern Railway.

2. The subject was examined by the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes (1976-77) and necessary inform-
ation obtained and evidence taken by them. That Committee, however,

could not finalise their Report due to the sudden dissolution of the Lok
Sabha on the 18th January, 1977.

3. The Committee on the Welfare of Scheduled Castes and Schedulea
Tribes (1977-78) have perused the minutes of evidence and have come to
their own conclusions which have been embodied in the Report,

4. The Committee (1976-77) took evidence of representatives of the
Ministry of Railways (Railway Board) on the 28th September, 1976. The
Committee wish to express their thanks to the Members (Staff), Railway
Board for placing before them the material and information they wanted
in connection with the examination of the subject.

5. The Report was considered and adopted by the Committee (1977-78)
on the r1th October, 1977.

A summary of conclusions/recommendations contained in the Report
is appended (Appendix II).

SURAJ BHAN
Chairman
New DELHI; Committee on the Welfare of
Scheduled Castes and
November 4, 1977 Schedwled Tribe

Kartika, 12, 1899 (Saka).

)



REPORT

A. Organisation

There are four workshops functioning on the South Eastern Railway,
These are located at Kharagpur, Nagpur, Sini and Raipur. The Sini Work-
shop is a Civil Engineering Workshop while the others are mechanical
workshops. The mechanical workshops are under the direct control of the
Chief Workshop Engineer at the Headquarters whereas the Civil Engineer.
ing Workshop at Sini is controlled by the Chief Engineer (Open Line).
They are under the overall control of the General Manager, who functions
through these two Chiefs. Each workshop is under the control of a Mechanical
Officer of the rank of Deputy Chief Mechanical Engineer. The Deputy
Chief Mechanical Engineer in each workshop has under him a Workshop
Manager who is assisted by a team of officers such as Assistant Works
Managers, etc, The Assistant Works Managers have got foremen under
them who are in-charge of the various sections and are assisted by Charge-

men. There are also skilled and unskilled workers.
\

2. These workshops were opened in the years as given below :

MNagpur . . . . . . 1879
Kharagpur . . . . . . . . . . 1904
Sini . . . . . . . . . 1923
Raipur 1968

B. Implementation of Reservation Orders

3. The Committee have been informed that the South Eastern Railway
was formed on the 1st August, 1955. Since its inception, reservation orders
for Scheduled Castes and Scheduled Tribes in initial recruitment are

being followed.
4. The following quota at present is admissible to Scheduled Castes
and Scheduled Tribes in tte Railwgy Workshops :

(i) Direct recruitment SCs §Ts
(a) All India Basis . 15% 17%%
(b) Regional basis . . . 14% 15%
(ii) Posts filled by prometion . . . . 15% 15 A
Nil Nil

(iii) Posts filledby ! :* -- ation
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5. The above percentages for recruitment on All India basis are being
followed with effect from the 25th March, 1970. In regard to recruitment
on regional basis, the above percentages are being followed with effect
from the 3rd February, 1974.

Reservations in respect of promotional categories on the South Eastern
Railway are being followed from the dates given below :

(i) Selection Posts —Class II1 & IV

. . . . . 4-1-1957
ClassII &I . . . . . . 20-7-1974
(ii) Nom-selection posts—All Classes . . . . . . 27-11-1972

_ 6. Asked to state the nature of machinery devised to ensure that the
reservations made in tavour of Scheduled Castes and Scheduled Tribes
in the services of South-Eastern Railway Workshops are actually followed,
the Ministry of Railways (Railway Board) in a written note furnished
to the Committee, have stated that a special cell headed by a Senior Scale
Officer has been set up on the South-Eastern Railway in the Headquarters
Office. Similar special cells have been created in each Division and in
the Kharagpur Workshop under the charge of an Assistant Personnel
Officer to ensure quick and correct implementation of policy decisions
received from the Railway Board and also to look into the grievances of
the Scheduled Caste and Scheduled Tribe employees. The Chief Personnel

Officer of the South Eastern Railway has been nominated as the Liaison
Officer.

7. The Chief Personnel Officer, as. the Liaison Officer, assisted by
one Senior Scale Officer at Headquarters and one Assistant Officer for
each unit including Workshops periodically inspect each unit and report
the progress to the General Manager. One of the two Advisers in the Ministry
of Railways (Railway Board), whose jurisdiction covers South Eastern
Railway, also visits the various units of the Railway to.see that instructions
from: time to time are implemented. Omissions, lapses and lacunae
which come to notice during inspection, are brought to the notice of the
concerned Railway for rectification. '

8. Asked whether 'the Ministry of Railways (Railway Board) have
“set up cells in each of the South Eastern Railway Workshops to look after
the interest of Scheduled Castes and Scheduled Tribes, the representative
of the Ministry of Railways (Railway Board), in his evidence- before the
Committee Las stated that a Cell has been set up in the Headquarters
itself for dealing with the recruitment and ensuring quota compliance
There is ro cell in the workshops except in Kharagpur. The Cell in the
Headquarters is headed by a' Senior Personnel Officer.
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C. Maintenance of Rosters

9.. The Committee desired to know whether rosters in the prescribed
form for each type of recruitment and within it for each grade of service
or a group of posts formed for the purpose, are being maintained, as per
orders on the subject, by each of the Railway Workshops on the South
Eastern Railway. The representative of the Ministry of Railways (Railway
Board) during his evidence before the Committee has stated that for each
of the Workshops, separate rosters are being maintained, category-wise
and service-wise, for promotion as well as for direct recrui tment.

10. Asked whether these rosters are periodically checked, the authority
who checks these rosters, the discrepancies, if any, found by the inspecting
authority in the maintenance of the rosters and the corrective measures
taken, the Ministry of Railways (Railway Board) in a written note furnished
to the Committee have stated :

“The rosters are periodically checked by the Chief Personnel
Officer, the Liaison Officer, the Senior Personnel Officer
(R), the Adviser, Railway IBoard whose jurisdiction covers
the South Eastern Railway and the Inspectorial staff of both,
the Railway and Railway Board. The discrepancies noted
during such inspections are—

(i) non-maintenance of separate roster for promotional
categories in Class IV, unit-wise.

(i) combining the roster, both for ad-hoc and regular pro-
motions;

(iii) not exhibiting the reserved points in the roster properly.

(iv) rosters were maintained in the loose sheets for want of
proper bound books.

(v) some of the rosters were not signed by the controllin
officers in token of their checking.

(vi) in some cases, the shortfalls of the previous years were
not carried forward to the next year.

(vii) in some cases the date of appointment and date of publi-
cation of panels were not indicated.

Neeessary remedial action has been takeh in all cases. The rosters
have been opened in the proper bound registers. In these
registers, general instructions regarding maintenance of
- roster regigters are also being prinzed on the first few pages
for ready reference of the dealing staff.”
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11. When asked to state the reasons for so many diserepancies in the
maintenance of rosters by the concerned authorities of the South Eastern
Railway Workshops, the witness during evidence has stated as follows :—

“I have visited Gorakhpur Workshop in 1973. We have come
across a lot of irregularities in maintaining the rosters. This
is, I feel, particularly because the staff are not properly trained,
and secondly, the transfers are frequent.”

12. Asked whether Railways could not take the help of the Commissioner :

for Scheduled Castes and Scheduled Tribes, to train the persons responsible
for maintaining the rosters, the Deputy Commissioner for Scheduled
Castes and Scheduled Tribes stated before the Committee :—

“We could give the staff some training at the centralised place
and can arrange for a refresher course for 3-4 weeks. I have
stressed this iu the meeting of the Liaison Officer of Defence,
Railways and P & T. Such a training would help the persons

concerned to maintain these rosters properly.”

'13. Agreeing to the above proposal of the Deputy Commissioner
for Scheduled Castes and Scheduled Tribes, the representative of the
Ministry of Railways (Railway Board) stated during evidence that, as
has been suggested, they would undertake a short course for a week or so
and the persons who have made mistakes deliberately, would be dealt with

[ accordingly.

14. The Committee desired that Rosters pertaining to Class III and
IV posts for the year 1975, in Kharagpur Workshop should be sent to
the Commissioner for Scheduled Castes and Scheduled Tribes for his
inspection and report. Accordingly, six registers consisting of Rosters for
383 categories comprising both selection and non-selection groups were
sent by the Ministry of Railways (Railway Board) to the Commissioner
for Scheduled Castes and Scheduled Tribes for inspection and report.
Some of the observations made by the Commissioner for Scheduled Castes
and Scheduled Tribes in this regard have been summarised below :

(i) Separate rosters have been maintained for direct recruitment and
promotion posts in various grades of posts. Appropriate model roster viz.
100 point regional roster for direct recruitment based on the population of
West Bengal, Bihar, Msharashtra, Orissa and Andhra Pradesh i.e. 14%
for Scheduled Castes and 15%, for Scheduled Tribes, and 40 point roster
for premotion posts, have been adopted for the purpose, the prescribed
proformae have been utilised for the maintenance of rosters in majority
of the cases. In a few promotion cases, however, the proformae do not
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contain the first two columns showing brought forward of vacancies from
previous years. The authorities were advised to modify the same.

(ii) Normally rosters are maintained according to the calendar year,
as required, but the Railway authorities were doing it according to the
financial year. In several cases rosters have been started from 1976-77.
There is no indication whether any recruitment has been made during
the earlier years. There is no indication about the non-availability of Sche-
duled Caste/Scheduled Tribe candidates for direct recruitment against
reserved vacancies, actually filled by general candidates. In several cases,
the entries in the roster registers have not been signed by the concerned
authority.

fiii) Thereisalsonoindication about the implementation of the exchange
rule in the third year of carried forward to appoint Scheduled Tribe candi-
dates against vacancies reserved for Scheduled Castes and wice-versa in
the event of the non-availability of Scheduled Caste/Schedul ed Tribe
candidates.

(iv) According to Government instructions, in posts/services filled
by direct recruitment reservation is required to be made for Scheduled
Castes and Scheduled Tribes both at the time of initial appointment on
'a temporary basis as well as at the time of confirmation. The study of
rosters do not give any indication to that effect. There s no separate
roster either for implementing the orders regarding reservation in confirmatio n.

(v) Report of the inspection of rosters by the Liaison Officer, South
Baestern Railway, for the year 1975, received with the rosters also revealed
that proper form has not been used in the maintenance of rosters and that
entries have not been signed by the controlling officer. According to the
inspection report the irregularities have been got rectified, but in the case
of some promotion rosters the first two columns relating to the brought
forward of vacancies from previous years still remained unsigned at the
time of inspection, Moreover the proforma used for the inspection of
rosters by the Liaison Officer is not in accordance with the proforma given °
in Appendix 7 of the ‘Brochure’.

15. The Committee regret to note that the authorities concerned
in the South Eastern Railway are not maintaining the roster-
properly and in the prescribed form. The Committee would
like to emphasise that roster is the only mechanism and the pri-
mary step to give proper effect to the reservations prescribed and
watch the proper placement of Scheduled Castes and Scheduled
Tribes in services as per the points reserved for them in the rosters.
Proforma for rosters and detailed instructions regarding main-
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‘tenance there of are given in Appendices II1 & Il of Brochure on
Reservation for Scheduled Castes and Scheduled Tribes in Railway
Services (Second Edition, 1976). The Committee desire that
these instructions should be meticulously followed.

16. The Committee have been informed that the Chief Per-
-sonnel Officer in the South Eastern Railway Headquarters has
been appointed as the Liaison Officer for the South Eastern Railway
to periodically inspect each unit and report the progress regarding
the intake of Scheduled Castes and Scheduled Tribes in the services
as per the quota reserved for them to the General Manager. He
is assisted by one Senior Scale Officer at Headquarters and one
Assistant Officer for each Unit including Workshops. The Com-
mittee have also been informed that one of the Advisers in the
Railway Board, whose jurisdiction covers South Eastern Railway,
also visits the various units of the Railways to see that instructions
pertaining to the reservations of vacancies in favour of Scheduled
Castes and Scheduled Tribes, issued from time to time, are imple-
mented. The representative of the Ministry of Railways (Railway
Board) who appeared before the Committee has confirmed that
there were a lot of irregularities in the maintenance of rosters
by the South Eastern Railway Workshops. He had stated thag
these irregularities were because the staff were not properly
trained, and secondly, the transfers were frequent.

17. The Committee are constrained to observe that mere de-
signating Liaison Officer and to periodically inspect each unit and
report the progress is not enough. What is needed is concerted
action on the part of the Liaison Officer to ensure due compliance
by the subordinate appointing authorities with the orders and
instructions pertaining to the reservation of vacancies in favour of
Scheduled Castes and Scheduled Tribes as per the roster points
and other benefits admissible to them. In order to carry out
his duties faithfully it is but essential that he should not only be
properly trained but should also be in a position to train other
personnel assisting him in the discharge of his duties, for the proper
maintenance of rosters. The Liaison Officer should be made
personally responsible for any default in the implemenfatinn of
the reservation orders and the maintenance of rosters by the
units under him.

18. The Committee also feel that it is not practicable 'for one
Liaisor Officer in the South Eastern Railway at lle-dqunrters
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to inspect the various units and Railway Workshops on the South
Eastern Railway and to do justice to his duties. The Committee,
therefore, recommend that the Ministry of Railways (Railway
Board) should designate separate Liaison Officers one for each
unit and Workshop looking for its recruitment and should set up
Cells in each unit and Workshop to assist the Liaison Officer to
discharge his duties effectively. The functions of the Cell should
be: (i) to ensure due compliance of the orders for reservation in
favour of Scheduled Castes and Scheduled Tribes issued from time
to time; (ii) to scrutinise and consolidate the statistical data in res-
pect of the unit/workshop in the prescribed forms; and (iii) to assist
the Liaison Officer in the effective discharge of his duties.

19. The Committee would also like the Liaison Officers, Per-
sonnel Officers and other concerned persons responsible for
maintaining the rosters in the South Eastern Railway Workshops
to undergo a refresher course for the proper maintenance of ros-
ters and for that purpose utilize the services of the Commissioner
for Scheduled Castes and Scheduled Tribes who have agreed
before the Committee to arrange such a refresher course for the
Liaison Officers.

D. Staff Strength and Shortfall
20. A statement showing the total number of employees in Class I,
IT and III and the number of Scheduled Castes and Scheduled Tribes
among them and their percentages to the total strength in each of the
Railway Workshops on the South Eastern Railway, as on 1st June, 1976,
is given below :

Name of the Workshops Category Total No. Scheduled Scheduled Percentage
of employ- Castes Tribes _—

ecs in SC ST
position
Kharagpur Workshop ~ Class I 14 3 .. 21°43% Nil
. Class IT 23 2 - 8:7%  Nil
: Class I11 8365 555 138 6-639%, 1:65%,
Nagpur Workshop . ClassI 1 .. .. Nil Nil
Class I1 .. .. .. .. ..
Class ITI 723 150 48 22*50%, 3+609,
Sini Workshop . Class1 1 .. .. Nil Nil
Class I1 1 .. .. Nil Nil
Class 11T 374 18 25 4'7% 6:-7%
Raipur Workshop: - . Classl 2 1 .. 509%, Nil
Class I1 Nil Nil

3 .. ..
Class III ©© 933 ~ 81 17 8.7 1°9%
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21. The Committee pointed out that the percentage of Scheduled
Caste and Scheduled Tribe employees in Class III in Kharagpur
Workshop is 6.63 and 1.65 respectively against 14% for  Scheduled
Castes and 15%, for Scheduled Tribes. In Sini Workshop, the percentage
is 4.7 for Scheduled Castes and 6.7 for Scheduled Tribes and in
Raipur Workshop, it is 8.7% and 1.9% respectively. In Class II their
representation is Nil in all the Workshops except Kharagpur where it is
8.7% for Scheduled Castes only. The Committee enquired the reasons
for these shortfalls in the recruitment of Scheduled Castes and Scheduled
“Tribes. The representative of the Ministry of Railways (Railway Board)
during his evidence before the Committee, has stated that realising that
there are certain deficiencies in certain categories both in respect of Sche-
duled Castes and Scheduled Tribes, a crash programme was launched
by the Railways in November, 1975 for the recruitment of Scheduled
‘Caste and Scheduled Tribe candidates. Giving the overall picture of
thecrash programme in the Railways as a whole, the representative of the
Ministry of Railways (Railway Board) informed the Committee that
nearly 12,000 people have been appointed from the open market. In
Class III, 1612 Scheduled Castes and 1114 Scheduled Tribes and in Class
IV 2703 Scheduled Castes and §836 Scheduled Tribes have been recruited.
This drive was upto 31st March, 1976. It is continuing and it is expected
that the shortfalls would be made good during the next three months.

22. The results of the special drive in-so-far-as the workshops on the
South Eastern Railway are concerned are as follows:—

Name of the Category Shortfall at the No. of recruited/
commencement of promoted
special drive

SC ST sC ST

R ecruitment Categories

(1) Class 111 3 3 2 2
(ii) ClassIV . 86 135 86 135
Py omotional Categories

(i) Class IT1 205 88 177 88
(it) Class IV . . . . 78 ' 47 78 47

23. Asked why it was not possible for the Ministry of Railways (Railway
Board) to make this special effort earlier and fill up the backlog during
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the last so many years, the representative of the Ministry of Railways
(Railway Board) has stated:

“I can only say that the Railways had not made adequate efforts
to make up this shortage. It was only as a result of the in-
tensive drive from the Railway Board itself that we have been
able to achieve this.”

24. The Committee desired to know the total number of Foremen
and Chargeman in position in the Railway Workshop, Kharagpur and the
number of Scheduled Castes and Scheduled Tribes among them separately
and their strength before 1975 when special drive was launched to fill up
the backlog. The Ministry of Railways (Railway Board) in a note submitted

to the Committee have stated:
The posts of Foremen have now beeen redesignated as Shop Superin-
tendent and Assistant Shop Superintendent. The number of Shop

Superintendents and the Chargemen working in the Kbharagpur
Workshop in the beginning as well as at the end of the crash programme

is given below:

Prior to Crash Programme After Crash Programme

Category
Total sC ST Total sC ST
Strength Strength
Shop Superintendent ., 42 L . 33 2
Assistant Shop Superin-
tendent . . 57 6 - 53 9 -
‘Chargeman ‘A’ . . 92 13 5 92 4 5
Chargeman ‘B’ - . 344 31 5 347 34 5
525 51 10 530 59 10

25. The total staff strength (both Rtechnical and non-technical) in the
Kharagpur Workshop is as follows:—

(i) As on 1-1-1975 (prior to Crash Programme)

batcgory Total sC ST Percentages
Strength S A—
sC ST
Class 111 (Technical) » . . 7575 922 78 4°29%, 1°3%,
Class ITI (Non-Technical) . . 856 86 15 10°4%  1°89%
‘Class IV (Technical) . . 3909 368 140 9°4% 3°5%

Class IV (Non-Technical) . . 221 17 2 7°3%  ©0°9%
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(ii) As on 1-1-1976 (after the Crash Programme)

Category Total _ _Percentagcs“_\ B
Strength 5C ST sC . ST
Class I1I (Technical) . . . 7535 425 263 569, 35",
Class 111 {(Non -Technical) . 856 88 19 10°3%, 22
Class IV (Technical) . 4030 480 351  11°69 8707
Class IV (Non-Technical) 221 17 2 739, 09",

26. The Committee regret to note that the percentage of Sche-
duled Caste and Scheduled Tribe employees in the South Eastern
Railway Workshops even after the crash programme for the re-
cruitment of Scheduled Castes and Scheduled Tribes in Novem-
ber, 1975 is disappointing. As on 1-6-1976, the percentage of
Scheduled Castes and Scheduled Tribes in Class III is 7.73 and
2.19 respectively as against 149, for Scheduled Castes and 15°%, for
Scheduled Tribes. In Kharagpur Workshop, the percentage of
Scheduled Castes in Class III (technical) is 5.6 and that of Sche-
duled Tribes 3.5%,. In Class III (non-technical), it is 10.3% and 2.29,
respectively. In Class IV, both technical and non-technical, their
percentage is far from satisfactory.

27. The Committee are constrained to observe that even after
such a long time during which the reservation orders have
been in existence, the representation of Scheduled Castes and
Scheduled Tribes in the 'South Eastern Railway Workshops, es-
pecially of Scheduled Tribes, is not satisfactory. In the view
of the Committee, a number of posts which in the ordinary course
should have been reserved and gone to the Scheduled Castes and
Scheduled Tribes seem to have been filled by general candidates
thus depriving a large number of Scheduled Castes and Scheduled.
Tribes of their due share in the services.

28. The Committee are also distressed to note that shortfalls.
in the placement of Scheduled Castes and Scheduled Tribes in
the South Eastern Railway Workshops was not taken note of by
the Ministry of Railways (Railway Board) befween 1955—1975.
It was only in November, 1975 that a special drive was launched
by the Ministry of Railways (Railway Board) for the recruitment
of Scheduled Castes and Scheduled Tribes in the Railways. The
Committee would like to be apprised of the results achieved by
the Special drive launched by the Ministry of Railways (Railway



Board) to wipe out the shortfalls in the services of the South
Eastern Railway Workshops. The Committee hope that the as-
surance, given by the representative of the Ministry of Railways
(Railway Board) during the course of evidence before them, for
making good the shortfalls during the period of next three months,
has since been implemented.

E. Procedure of Recruitment

29. The Committee have been informed that on railways, recruitment
to Class I services is made through the Union Public Service Commis-
sion. There is generally no direct recruitment to Class II services, except
in the Medical Department and in minor cadres, viz. (i) Assistant Chemists
and Metallurgists, Assistant Superintendents Printing & Stationery and
Assistant Cashier and Pay Masters which is made through the Union
Public Service Commission.

30. Recruitment to Class III is made by the Railway Service Com-
mission, Calcutta. Where the Railway Service Commission is not in a
position to recommend the Scheduled Caste and Scheduled Tribe candi-
dates against reserved vacancies, the General Manager has the powers to
make recruitment from the open market against the shortfall. Recruit-
ment to Class IV service is made by the Railway Workshops themselves.

31. For Class III recruitment, both by the Railway Service Com-
mission or by the General Manager on his own, advertisement is given in
all the leading newspapers including regional newspapers. Copies of
these advertisements are sent to the regional/local Employment Exchanges.
The employment notices are exhibited at conspicuous places and at im-
portant Railway Stations and Workshops. Copies of employment notices
are also sent to Associations representing Scheduled Castes and Scheduled
Tribes, Principals and Headmasters of Colleges and Schools located in
tribal belts.

32. In regard to Class IV, recruitment is made both from open market
and from screened casual labour. For purpose of open market recruit-
ment, employment notices are displayed in the premises of Workshops.
Copies of these notices are also sent to the local Employment Exchanges
and Associations representing Scheduled Castes and Scheduled Tribes.
Applications received for appointment to Class IV categories are screened
by a Committee”of three officers—two from the Railways and one from
outside. The outsider is a retired gazetted officer of integrity viz. Head-
- master of a School or Principal of a College. The eligible candidates are
interviewed by the Committee after which the panel is drawn. The re-

Cruitment is made from this panel.
2902 LS
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F. Casual Labour

33. The Committee enquired about the total number of casual labour
in the South Eastern Railway Workshops and the number of Scheduled
Castes and Scheduled Tribes among them. The representative of the
Ministry of Railways (Railway Board) has stated during the course of
evidence that casual labourers are not employed in the Railway Workshops
except for seasonal purposes, during the hot-weather or in the store itself,
as porters. The Railway engage casual labourers in the workshops to the
extent of 10%, of casual labourers employed outside the workshops as
gangmen, etc. in that Railway. Majority of such casual labourers engaged
belong to Scheduled Castes or Scheduled Tribes.

34. The Committee pointed out that complaints have been received
that, in the South Eastern Railway, during screening of casual labour
at the time of their absorption in the regular establishment, Scheduled
Caste and Scheduled Tribe workers are left out and instead those who
have never werked as casual labour are placed on the panel. In this con-
nection, the representative of the Ministry of Railways (Railway Board)
has stated during the course of evidence:

“Their system is that casual labourers are screened region-wise.
When a particular project is completed, then some of the
labourers do move to other places. When they join a new pro-
ject, naturally their seniority starts from that date. While screen-
ing, their total length of the service is taken into account.
There is no reason why they should be left out.”

35. Asked whether the Ministry of Railways (Railway Board) have
framed recruitment rules and regulations specifying the specific pro-
portion of posts to be filled by (i) direct recruitment (ii) promotion
(iii) temporary appointment (iv) transfer. The Ministry of Railways
(Railway Board) in a written note furnished to the Committee have
stated as follows:—

“In the Workshops, direct recruitment is made against vacancies
of Khalasis in Class IV to the extent of 50%. The remaining
vacancies are filled by transfer of Gangmen, Stores Khalasis
and Safaiwallas from other departments to the extent of 10Y%,
and the balance by volunteers from other departments who
may like to come to the Workshop cadre.

In Class III although there is a provision for direct recruitment
to the skilled grade Rs. 260—400 (RS), a ban on direct recruit-
ment to skilled posts exists, which was imposed since Decem-
ber, 1967. The Railway administrations have been told that
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direct recruitment to the skilled grads can bz maidz if the re-
cognised unions do not raise any objection.

Direct recruitment is also permissible to pasts of Chargam:n ‘C
in scale Rs. 425—700 (RS) to the extent of §3% from amdyagst
candidates holding Diploma in Mechanical Engincering. The
remaining vacancies are filled by promotion of highly skilled
(25%) and from rankers (HS Gr. I, Gr. II and evan Mistries)
who possess the requisite educational qualifications as apprentice
mechanics. They are given training for two years.

25% of the vacancies of Chargem:n ‘B’ Gr. Rs. 552 —=75> (RS) Jare
filled from amongst Engineering Graduates. Tn: remiining
vacancies- are filled by promotion.”

G. Railway Service Commission

36. In a written note furnished to the Committes, the Ministry of
Railways (Railway Board) have stated that Recruitment to Class III posts
on the South Eastern Railway is being done by the Railway Service Com-
mission, Calcutta. The vacancies advised by Railway administration to
the Commission are advertised in leading newspapers. The cxtent of re-
‘servation of vacancies for Scheduled Castes and Scheduled Tribes and Ex-
-servicemen is also indicated by the Railways. Thns Commission conducts
written tests and interviews and draws up a pans! strictly according to
‘merit. The Commission also keeps reserve list to cater for any unforseen
«circumstances.

37. In case suitable Scheduled Caste/Scheduled Tribs candidates are
not available for being recommended to the Railway Administration,
‘the Commission prepares a list of candidates belonging to the other com-
munities. It is left to the Railway Administration to make efforts for ob-
taining Scheduled Caste/Scheduled Tribz candidates against ressrved
-vacancies under General Manager’s powers and therzafter opzrate the list
-of unreserved candidates sent by the Commission, if Scheduled Caste/
-Scheduled Tribe candidates are still not found suitable,

38. The Commission have no powers for relaxing the minimum edu-
«cational qualifications prescribed for the posts. There are no separate
minimum qualifying marks either for the written test or in the interview.
The interview for Scheduled Caste and Scheduled Tribe candidates has
‘been further simplified by putting simple questions to ascertain if they
.are capable of meeting the requirements of the job. However, the Railway
.Service Commission have the discretion to recommsnd Schzduled Caste/
-Scheduled Tribe candidates holding lower pasitioa in th2 paasl of qualifisd
«<andidates.



14

39. The time schedule by which the Commission is required to com--
plete the recruitment and submit selected lists to the Railways is 5 months:
in the case of technical categories and 7 months in the case of non-technical
popular categories. However, in view of the large number of applications
that are being received by the Commission in response to  their employ-
ment notices it has not been possible for the Commission to adhere
to the time schedule. The experience is that for technical categories
the Commission is in a position to supply panels in about 6 to 7 months

and in the case of non-technical popular categories in about 10 to 12.
months.

40. A Study Group of the Committee which visited the BRailway Ser--
vice Commission, Calcutta in October, 1976, were informed that there
are no definite set rules regarding the working of the Railway Service Com--
mission. Asked to state the reasons therefore, the Ministry of Railways
(Railway Board) in a note submitted to the Committee have stated:

“It is not correct that there are no rules and orders regarding the
working of Railway Service Commissions. The Commissions
are executive agencies working under the administrative con--
trol of the Railway Board. From time to time, detailed ins-
tructions and procedural orders have been issued governing
the working of these Commissions and there should be no diffi-
culty in the Commissions following these instructions.”

41. The Study Group of the Committee during their visit to the Rail-
way Service Commission, Calcutta were also informed that the Railway
Service Commission could not advertise the vacancies notified to the
Commission immediately but had to wait for two to three months as per
the directive from the Ministry of Railways (Railway Board). The Com-
mittee desired to know the reasons which necessitated the Ministry of Rail-
ways (Railway Board) to issue the directive. The Ministry of Railways
(Railway Board) in a written note furnished to the Committee have stated
that no directive that the Commissions should wait for two or three months
before vacancies are advertised has been issued by the Railway Board. How-
ever instances had come to notice where one Railway Service Commission
advertised vacancies for the same category in quick succession within a
short period because indents were received from the Railway concerned
on two different dates. It was clarified to the Commissions that on receipt
of an indent from the Railway Administration it would be advisable to
contact the other Railway Administrations, within the jurisdiction of the
Commission to ascertain if they proposed to place any requisition for the
same category. This is necessary particularly in the case of non-technicak
popular categories.
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42. Ths Committe: hav: b221 inform:1 that the inhereat capacity of
-the Railway Sarvicz C»>nmissioa, Calcutta is to deal with 635 to 835 vacan-
-cies during ons yeir. As thz namYzr of vacancies notified to the Co nmission
“have increased manifold during the last few years, it has bacom: extremsly
difficult for th= Commission to d=al with all such vacancies in timz. The
Committee desired to knaw th2 r2n>1ial m:15ures taken or propased to be
-taken by the Ministry of Riilwiys (Railway "Board) in this regard. The
Ministey of Railwiys (Rularz Board) in 1 writtza not2 furnishzd to the
1Committee havz stated as follows:--

“Vacancies for which'inds1ts ware placzd by Eastern ani South Eas-
tern Railways ani Chitaranjan Loy notive Works on the Railway
Service Commission, Cilcutta during the last three years and the
number of candidates recomm:nded by the Commission are

given below :
Year No. indented No. of candidates
for recommended by the
Railway Service
Commission
1970-71 P v e . o1t 683
1971-72 . . . . . 592 722
1972-73 . . . . . 66o 899
1973-74 - P . . . . 2031 6og

No precise estimite of ths capacity of a Railway Szrvic: Commission
-can be made m terms of vacancies it can deal with. If recruitmznt has to
be done for a few vacancies each in a large numbzr of different categories,
it increases the Commission’s workload wiasreas in a single recraitment for
popular categories a larg2 numbear of vacaacies could be d=alt with without
proportionate increase in workload. Thus workload is not proportionate to
vacancies dealt with but depends 01 a num®zr of factors. Whenever there is
-real increase in workload the Railway Board have been augmenting the
-strength of the Commission by sanctioning additional staff to the extent
required. It is also not correct that the vacancies notified to the Commission
‘have increased manifold during the last few years. The increase in 1973-74
as compared to the previous year was b=causz there was a ban on filling of
‘vacancies in clerical categories which was relaxed in 1973-74 as a result of
which bulk indents on account of arrear vacancies of the previous two years
were placed on the Commission. For such purely temporary increases in
-workload, thare is arrangzm2nts for sa1:ioning additional staff.”
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43. The following decisions have also been taken with a view to reduce
the workload of the Railway Service Commissions :

(i) Reference to Railway Service Commissions by the Railway Adminis—
trations for regularising appointments madeon sports quota
and compassionate grounds is not necessary.

(ii) The number of candidates called for interview by Railway Ser-
vice Commissions is sometimes as high as 8 times the number of
advertised vacancies. It has been decided that the number of
candidates called for interview should only be 4 times the number
of advertised vacancies.

(iii) In the case of almost all categories including technical categories,
a written test is held though the Chairmen have the discretion to
dispense with the same. It has been decided that in all categories
where a technical/professional qualification is the basic require-
ment and the number of applications is not more than 6 times the
number to be empanelled written test need not be held.

(iv) Instead of having separate examinations for each category, Com-
missions have been asked to hold combined examinations, to-
reduce the volume of work involved.

44. The Committee have also been informed that staff in the Railway
Service Commission, Calcutta is inadequate and the Railway Board has di-
rected the Railway Service Commission, Calcutta not to fill the vacant posts.
Asked to state the reasons for not permitting the Railway Service Commission,
Calcurta to fill the vacant posts, the Ministry of Railways (Railway Board)
in a written note furnished to the Committee have stated as follows:—

«“The permanent sanctioned strength of the Commission is 28 Class
111 and 14 Class IV posts. Inaddition, 19 class III and 4 Class IV
temporary posts were sanctioned upto 31-3-1976 to enable them
to handle the additional workload. The Commission submitted
proposals in Tuly, 1976 for extension of the currency of the tempo-
rary posts for a further period of one year upto 31-3-1977. As
complete justification was not given, sanction was first accorded
for the posts being extended upto 31-10-76. While communica-
ting the orders to the Commission, they were advised not to fill
existing vacancies till a final decision regarding the extension of
the posts was taken. On receipt of detailed justification from the
Commission, the posts have been further extended upto 31-3-1977
as asked for by the Service Commission.”
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45. The Study Group of the Committee which visited the Railway Ser -
vice Commission, Calcutta, were also informed that the Railway Service
Commission, Calcutta is facing difficulty in having the examination papers set
and get the answer books examined because the remuneration for these jobs
is Rs. 20/- per examination paper and 50 paise per answer book respectively
which is very low with the result that experts do not come forward to accept
these jobs. When asked to state the steps taken or proposed to be taken to
remedy this situation, the Ministry of Railways (Railway Board) ina written
note furnished to the Committee have stated that “the question of enhancing
the rate of honorarium for paper setting and evaluation is under considera-
tion”.

46. In reply to a question, the Ministry of Railways (Railway Board)
have submitted the following information regarding the dates on which in-
dents were placed by the Railway Workshopson the Railway Service Com-
mission, Calcutta for supply of panels of selected candidates for appointment

in the Railway Workshops :
1. Indent for Appr. Fr. Chemical & Metallurgical Assistant:
Total vacancies—8, Scheduled Castes—2, Scheduled Tribes—a2.

(i) Date of indent . .

B . . . . 10-9-74
(ii) Date of receipt by Railway Service Commission . 13-9-74
(iii) Advertisement:

(a) Date of release . o . . . . 22-6-75

(b) Date of closing . . . . . . 28-7-75

(iv) No. of applications received .

. . - 915
(v) Date of written examination . . . . 23-5-76
(vi) Date of holding interview . . . . . 3-1-77, 19-1-77,

25-1-77 and 31-1-77

; (vil) Date of issue of panels . . . . . . Oncompletion of the
interview tests on

31-1-77 the panel is

expected to be fina-
lised by February,
1977-
11. Indent for Chemical and Metallurgical Assistants:
Total vacancics—3, Scheduled Castes—1.
(1) Date of indent . . . . . . 30-4-75
(ii) Date of receipt by Railway Service Commission . 12-5-75

(iii) Advertisement
|s) Date of release . . . . - . 22-6-75
(b) Date of closing . . . . . o 28-7-75

(iv) No. of applications received . . . . . 205
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(v) Date of written exam. . . Not fixed
(vi) Date of holding interview . Not fixed
(vii) Date of issue of panel . On completion of

written  test
interview test.

111. Indent for Apprentice Mechanics (Mechanical) :

Total vacancies—102, Scheduled Castes—15, Scheduled Tribes—15,
(i) Date of indent . . . . . . . 20-g-1975
(ii) Date of receipt by Railway Service Commission . 24-9-1975

(ili) Advertisement:

(a) Date of release . . . . 22-8-1976
(b) Date of closing AW . 21-9-1976
{(iv) No. of applications received . . 1259
(v) Date of written examination . . Not yet fixed
{vi) Date of holding interview . ) Do.
(vii) Date of issue of panel . . . On completion of

written  test and
interview tests.

47. The Committee pointed out that the date of indent for Apprentice
Junior Chemical and Metallurgical Assistants placed by the Railway with the
Railway Service Commission for supply of recruitment panel was 10-9-74
and the recruitment test and interview were held in 1976. The Committee
wanted to know why in this case about two years were taken by the Railway
Service Commission to hold the examination and interview. The represen-
tative of the Ministry of Railways (Railway Board) has, during evidence,
stated as follows:--

“The performance of the Calcutta Railway Service Commission has
been bad, quite bad and, in fact, we have been very concerned
about it. We have extracted a promise from the Chairman,
Calcutta Railway Service Commission that all the outstanding
indents would be complied with by about the end of this year.
It is a written undertaking by him. He has pleaded that he was
handicapped by several factors, including dislocation caused by
the strike, by the shifting of the Office, by shortage of Staff and
so on. Some of these are valid, and others are not. The procedure
adopted by this Commission was also not quite correct. For in-
stance, they took about four or five months merely to screen the
applications. Then they used to send the papers to far-flung areas
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for valuation, in Madhya Pradesh, Orissa and so on. So, some
examiners were taking six months to send the answer books back.
One of the corrective measures we have taken are thatthe appli-
cation form has been very substantially abbreviated so that the
screening process can be expedited. I think the screening of an
application should not now take more than a minute. We have cut
out so many Annexures. What we now have is just one sheet of
paper. We have told them that the examiners must, as far as
possible, be local, and if an examiner takes longer than the stipu-
lated time, he must be struck off the roles for good. We
cannot keep on waiting. The factors are so many. There has been
already some improvement in the working of this Commission,
and I should imagine that by next year things should be normal.
As a matterof fact, we are now aiming at 9 months being the
maximum limit, and we expect that in many cases we should get
it done in six months.”

48. In reply to another question, the representative of the Ministry of
Railways (Railway Board) has stated before the Committee that because de-
lays were taking place, Railway Board has authorised the Railways recently
to go in (Directly) for recruitment themselves, and as a result, Railways
have been able to appoint hundreds of people in a very short period. He has
further stated that they would resort to the same arrangements any time a
Commission fails.

49. Asked whether there was any Scheduled Caste or Scheduled Tribe
member on the Railway Service Commission, the representative of the
Ministry of Railways (Railway Board) has stated during evidence that “the
instructions are that either the Chairman or a Member of the Railway Ser-
vice Commission should be from the Scheduled Caste or Scheduled Tribe.

“In the Railway Service Commission, Calcutta for the present neither of them
belong to Scheduled Caste nor Scheduled Tribe community.”

50. The Committee in their Fifteenth Report (Fourth Lok Sabha) had
recommended that each Railway Service Commission should include a mem-
ber belonging to the Scheduled Castes or Scheduled Tribes. In their reply,
the Ministry of Railways (Railway Board) had stated that the recruitment
rules to the posts of Chairman/Member Secretary of Railway Service Co-

« mmission did not provide for any reservation quota for Scheduled Castes
and Scheduled Tribes. The Railway Board has further stated that the
orders regarding reservations for Scheduled Castes and Scheduled Tribes
are required to be strictly adhered to by the Member/Chairman of a Railway
Service Commission irrespective of the fact whether he belonged to reserved
community or not. The Committee had, however, reiterated their earlier
recommendation and had suggested that the Railway Board should examine
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the feasibility of amending the recruitment rules relating to the Chairman
and Members of the Railway Service Commissions so that either the Chair-
man or a member of each Railway Service Commission is from the Scheduled
Caste/Tribe community.

H. Recruitment Committees/Selection Boards

51. In regard to Recruitment Committees/Selection Boards, the Committee
have been informed that the recruitment Committees/Selection Boards are
constituted by departmental officers of appropriate status and background
required for the post for which recruitment/promotion is to bz made. Though
it is not always possible to include Scheduled Caste/Scheduled Tribe mem-
bers in such Committees/Boards, however, while nominating officers in
such Committees/Boards, Scheduled Caste and Scheduled Tribe officers
are considered and included in the Selection Boards/Recruitment Committees,
if available. N

I. Recruitments

52. A Statement showing the total number of candidate recruited by the
South Eastern Railway Workshops to the various technical and non-techni-
cal posts during each of the last three recruitment years through (i) employ-
ment exchanges ; (ii) direct recruitment ; (iii) promotions ; (iv) transfer or
deputation from other zonal Railways, separately and the number of Scheduled
Castes and Scheduled Tribes amongst them respectively is given below:--

Employment Direct Transfer or
Exchange recruitment Deputation
Year Category
Total SC ST Total SC ST Total SC ST{
1978-74 - ClassIII Nil 19 4 .. Nil
Class IV . » 457 53 3 »
1974-75 . ClassIII » 28 1 1 N
Class IV . ’» 531 76 22 »
1975-76 . Class III . » 10 2 2
Class 1V . . 186 360 86 135

53. A Statement showing the number of applications received from
Scheduled Castes and Scheduled Tribes candidates for each category of
posts advertised by the Railway Service Commission/South Eastern Rail-
way for Workshops during the last three years, the number of Scheduled
Castes and Scheduled Tribes candidates called for interview and number of
those who were finally selected is given at Appendix I.
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54. The Committee referred to the following figures regarding the
recruitment of Apprentice, Mechanics by the Railway Service
Commission, Calcutta :

Nos of Applica- Called for Present in Called for Present in
tions received written test written test interview Interview

sC ST sc ST SC ST SC ST SC ST

37 7 31 5 16 1 7 1 5 T
Selected Found  unsuitable
sc ST SC
B 1 2

55. The Committeee enquired why out of 37 Scheduled Castes and 7
Scheduled Tribes who applied for the post, only 31 Scheduled Castes and 5
Scheduled Tribes were called for written test and 7 Scheduled Castes and one
Scheduled Tribe were called for interview and finally 3 Scheduled Castes
and one Scheduled Tribes were selected. The representative of the Minis-
try of Railways (Railway Board) in his evidence before the Committee has
stated :—

I agree that it requires a little clarification, 7.e. why, after having been
selected and recommended, they were found unsuitable. Qut of
6 persons at the interview, i.e. 5 Scheduled Castes and one Sc-
heduled Tribe, 4 were selected viz. 3 Scheduled Castes and one
Scheduled Tribe. These 4 were recommended for appointment
and 2 were found unsuitable in the interview. After all the tests,
4 were recommended.”

J. Manpower Planning
56. Asked how the manpower planning is done in regard to the Staff-
ing of the Railway Workshops and who isthe authority to sanction the
creation, amalgamation or abolition of posts in the Railway Workshops, the
Ministry of Railways (Railway Board) in a written note furnished to the
Committee have stated as follows:—

\ ““The yardsticks of staff requirements applicable to Railway Workshops
have been evolved for periodical overhaul to locomotives,
coaches, wagons and other rolling stock. The workload on a
Railway Workshop having been fixed. the assessment of man-
power requirements is made accordingly. Allowance is also made
for attrition/Wastage. The assessment of Staff requirements in
Railway Workshops is periodically reviewed so as to take into
account any variation of workload.



22

“The authorities to sanction creation of posts, amalgamation or abolition
of posts-in the Workshops on the South-Eastern Railway are as

shown below :--
Name of Workshop Authority
Kharagpur. . I . Supdt. Mechanical (W) 'Kharagpur for Class IV.
Nagpur . DyI.VChicf Mechanical Engineer, Nagpur for Class
Raipur . . DyI.V.Chid Mechanical Engineer, Raipur for Class
:Sini . . . . + Dy, Chief Engineer, Sini for Class IV,

In regard to Class I1I posts, the:Chief Workshop Eaginzzr in raspzact of
Kharagpur, Nagpur and Raipur Workshops and the Chief Eazi-
neer in respect of Sini Workshops are the competent authorities.”

§7.- When asked whether any liaison is maintained with the Indian
Institutes of Technology and I. T. Is. for the recruitmeat of required types of
-skilled personnel for the Railway Workshops and whether the recruiting
authorities visit the campuses of these I. T. Is. and I. I. Ts. for the purpose
of recruiting trainee engineers and other technical hands for the workshops,
the Ministry of Railways (Railway Board) in a written note have stated as
follows:--

“No liaison as such with the Technical Institutes is maintained. How-
ever, they are contacted when required for getting the requisite
number of trained candidates for recruitment under the Appren-
tices Act.”

58. Asked whether specific number of vacancies reserved for Scheduled
-Castes and Scheduled Tribes is indicated in the demands placed with the
Railway S ervice Commission, Employment Exchange or in the recruitment
advertisemants, the Ministry of Railways (Railway Board) in a written note
furnished to the Committee have replied in the affirmative. When asked as
to what action is taken if the local Employment Exchanges are unable to spon-
sor suitable Scheduled Caste and Scheduled Tribe candidates for recruit-
ment, the Ministry of Railways (Railway Board) have stated “Employment
Exchanges generally recommend candidates more than the required number.”

59. The Committee-desired to know whether the reasons or rejection of
Scheduled Caste and Scheduled Tribe candidates sponsored by the Em-
-ployment Exchanges are recorded and communicated to the Employment
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Exchanges, the Ministry of Railways (Railway Board) in a written note fur—
nished to the Committee have stated as follows:—

«“Reasons for rejection are recorded but not communicated to Emloy-
ment Exchange.”

60. The Committee note that recruitment to Class Il services:
in the South Eastern Railway Workshops is made by the Railway
Service Commission, Calcutta and where that office is not in a
position to recommend Scheduled Castes and Scheduled Tribes
against reserved vacancies, the General Manager, South Eastern
Railway has the powers to make recruitment of Scheduled Castes
and Scheduled Tribes from the open market to fill the reserved
quota. The Committee feel that inspite of the powers with the
General Manager, South Eastern Railway to recruit Scheduled
Castes and Scheduled Tribes from the open market, to fill the reser-
ved quota, there has been no perceptible improvement in the place--
ment of Scheduled Castes/Scheduled Tribes in the South Eastern
Railway Workshops.

61. The Committee areunhappy tobeinformed aboutthe work-
ing conditions of the Railway Service Commission, Calcutta. The
Commission have no powers to relax the minimum educational
qualifications prescribed for the posts in favour of Scheduled Castes
and Scheduled Tribes. There are no separate minimum quali-
fying marks either for the written test or in the interview for Sched-
uled Caste and Scheduled Tribe candidates. The Commission con-
ducts written tests and interviews and draws up a panel strictly acc-
ording to merit. The Commission could not advertise the vacancies:
notified to the Commission immediately and the vacancies notified
to the Commission have increased manifold during the last few years
and it has become extremely difficult for the Commission to deal
with all such vacancies in timc. The Commission is facing diffi-
cultyinhavingthe examination papers setand get the answer books
evaluated as the remuneration for these jobs is very low and the
¢xperts do not come forward to accept these jobs. In many cases,
it has taken two years by the Commission to produce panels of
selected candidates. Bulk of the direct recruitments made during
the years 1973-74, 1974-75, 1975-76, have been made overlooking
the role of the Employment Exchanges which are better equipped
to sponsor Scheduled Caste and Scheduled Tribe candidates.

62. The Committee are extremely unhappy about the working
of the Railway Service Commission, Calcutta, which is an executive
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agency working directly under the Administrative control of the
Ministry of Railways (Railway Board). The Committee feel that
a change in the working conditions of Railway Service Commission
is long overdue. The Committee, therefore, recommend that the
Ministry of Railways (Railway Board) should go into the powers

functions and working conditions of the Railway Service Commis-
sion and suggest suitable measures necessary for its efficient func-
tioning.

63. The Committee would also reiterate their earlier recom-
mendation made in the Fifteenth Report (Fourth Lok Sabha) that
the Railway Service Commission should include a member belong-
ing to the Scheduled Castes or Scheduled Tribes.

64. The Committee recommend that all vacancies should be
notified to the local or the Regi‘onal Employment Exchanges. The
total number of vacancies to be filled and the number of vacancies
reserved for Scheduled Castes and Scheduled Tribes, qualifications
prescribed for the posts and the concessions/relaxations permissi-
ble in favour of Scheduled Castes and Scheduled Tribes, should
be clearly indicated in the requisitions sent to the Employment
Exchanges.

65. The Committee desire that the Railway Service Commi-
ssion, Calcutta, and the Liaison Officer of the South Eastern Railway
Workshops should maintain close liaison with the LL.Ts. and LT.Is.
for the recruitmemt of skilled and semi-skilled personnel for the
Railway Workshops.

66. The Committee would also like the Railway Service Com-
mission, Calcutta and the other recruitment authorities in the
South Eastern Railway Workshops to furnish to the Employment
Exchanges the precise reasons for rejection of Scheduled Caste
and Scheduled Tribe candidates sponsored by them to fill the re-
served posts for their future guidance and to enable them to gear
up their own machinery to sponsor the right type of candidates in
future.

67. The Committee note that recruitment to Class IV is made
‘from open market and from screened casual labour. Applications
received for appointment to Class IV categories are screzned by a
Committee of three officers—two from the Railways and one from
outside. In order that there are no complaints that Scheduled
Caste and Scheduled Tribe casual labourers are left-out during
-screering at the time of their absorption inthe regularestablishment
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the Committee recommend that there should be one member
from amongst the Scheduled Castes and Scheduled Tribes on the
screening Committee to safeguard the interest of Scheduled Castes
and Scheduled Tribes. The Committee would also desire that
while ergaging casual labour it should be ensured that
adequate number of Scheduled Castes and Scheduled Tribes are
taken so that there may not be any difficulty in filling the reserved
quota at the time of their screening for regular appointment.

68. The Committee are unhappy to be informed that though
it is not always possible to include Scheduled Caste and Scheduled
Tribe members in Recruitment Committees/Selection Boards,
however, while noni'lnating officers in such Committees/Boards,
Scheduled Caste and Scheduled Tribe officers are considered and
included in such Committees/ Boards, if available. The Committee
feel that there is at present no dearth of technically qualified Sche-

duled Caste and Scheduled Tribe persons in the Railways and would,
therefore, urge the Ministry of Railways (Railway Board) to ensure
that a Scheduled Caste or Scheduled Tribe officer is invariably
included in all the Recruitment Committees/Selection Boards
appointed by the South Eastern Railway Workshops.

K. Concessions/Relaxations

69. The Committee have been informed that the following con-
cessions ‘relaxations are granted in favour of candidates belonging to Sche-
duled Castes and Scheduled Tribes while making recruitment to railway
services:—

(i) Maximum age limit is relaxed by five years in the case of candi-
dates belonging to Scheduled Castes and Scheduled Tribes.

(ii) Cost of application forms is 1/4th in the case of Scheduled Caste
and Scheduled Tribe Candidates.

(iii) Free railway IInd Class passes are issued to Scheduled Caste/
Scheduled Tribe candidates when called for written test/interview.

v (iv) No minimum qualifying marks are prescribed for Scheduled
Caste/Tribe candidates appearing for interview in connection
with recruitment.

(v) Where Railway Service Commissions are not in a position to
supply an adequate number of Scheduled Caste and Scheduled
Tribe candidates, General Managers are allowed to recruit
S cheduled Castes/Tribes from open market.
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(vi) If Scheduled Caste/Tribe candidates do not become available
to fill the quota in non-technical and quasi-technical Class III
and Class IV cadres recruitment to which is made otherwise than
through a written examination, the best amongst the failures
are appointed provided they have the minimum prescribed edu-
cational/technical qualifications. They are given additional
training and coaching so that they may come uo to the standard
of other recruits.

(vii) Ten per cent marks concessions in written test to Scheduled
Caste/Scheduled Tribe candidates in non-safety category posts
is given.

(viii)) Where the candidates who-have a low place in the examination
are selected, they are given additional training and coaching
so that they may come up to the standard of other recruits.

(ix) Reserved community candidates are offered appointment in
any of thz divisioas whzrz the vacancies exist if such vacancies
do not exist in the divisions of their choice.

(x) Candidates belonging to Scheduled Castes'Scheduled Tribes who
fail to qualify th= aporenticeship are given another chance with
stipend and the third chance without stipend. If these candidates
still fail to qualify, they are offered alternative employment in
Class III where there are short falls in the reserved quota.

(xi) The Scheduled Caste'Tribe candidates who fail in the madical
examination are considered for alternative category for which
they are medically fit and where there is deficiency of their
quota.

(xii) Physical standard has been relaxed in the case of Scheduled
Caste/Scheduled Tribe candidates for appointment as Rakshaks/
Sub-Inspectors on Railways.

(xiii) In the case of promotional categories, if the requisite number
of candidates belonging to reserved commaunities are not found
suitable, the best amongst failures are promoted against the
quota reserved for them for six months on ad-hoc basis. If during
these six months their performance is found to be satisfactory,
their names are included in the panel.

(xiv) While making ad-hoc promotions against vacancies of 45 days
or more, the reserved vacancies are filled by seniormost suitable
Scheduled Caste/Scheduled Tribe candidates who is within the
zone of consideration.



a7

(w)mofwammlwmwm

to their native districts as far as practicable; S Teeee REE

PR ,.1

70. Asked to state the number of Scheduled Caste and Scheduled
Tribe candidates appointed by the South-Eastern Railway Workshops with
relaxed standard during each of the last three recruitment tests and - given::
mmmmng,theMmmyofRnﬂwaya(RaﬂwayBoud)ma writtent!
note submitted to the Committee have stated : .

“No such case was recommended by the Recruiting Authority durmg
the last three years.”

71. In his evidence before the Committee, the representative of the
Ministry of Railways (Railway Board) has stated that even these Scheduled
Caste and Scheduled Tribe employees who have failed in the examination
and are best among the failures have been promoted en probation - foram-
months. Explaimngtludemﬂsof:heochﬂne,hehassmd - —

“The period of training varies from department to department
ranging from 10 days to 30 days. So far 128 (i. e. Scheduled
Castes 102 and Scheduled Tribes 26) candidates of different
departments viz., Civil, Blectrical, Mechanical, Signal & Tele- -
communication and Commercial departments have been given
such training. All these, candidates who have been given pre-
selection coaching have appeared or will appear in Class II
selection shortly. All the selections are in progress and after the
finalisation of the proceedings of the selections, the position
about their performance will be known. It may, however,| be
mentioned that by and large the candidates have expressed
satisfaction at such coaching and obviously such training has
been/will be useful to them at the time of their examination.”

72. In reply to a question, the Committee have been informed that five
Scheduled Caste officers have been deputed for attending Seminars and
Conferen ces during the last three years under the scheme to provide oppor-
tunities to train officers belonging to Scheduled Castes and §Scheduled
Tribes for institutional training and for attending' Seminars/Conferences
in order to improve their chances for selection to the - higher - categoriea
of posts. The Committee wanted to know since when the scheme of provia
ding opportunity to Scheduled Caste and Scheduled Tribe officers for
institutional treining and for attending Seminars/Conferences was {started
by the Ratlways. The representative of the Ministry of Railways (Railway"

B oard) hnsmddurngcudm:hntthxshasbeengomgonforalongum
2092 LS—3

-
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Mow Raiways are placing emphasis that, while nominating officers and the
staff, special care should be taken to seethat Schadtﬂedcmmcl Schedulcd
Tribe officers and staff are’ nommated

. 73. When asked how uptili now,.only five Scheduled Caste : Officers
have been given oppostunity for.such training, the representative of the
Ministry. of Railways (Railway Board) bas stated that “This aspec
been taken notice of only recently.”

74 The Committee note the various concessions/relaxations
“available to Scheduled Castes and Scheduled Tribes joining services
_ in the South Eastern Railway Workshops. The Committee regret to
note that no Scheduled Caste or Scheduled Tribe candidate, during
the last threc years, was considered for appointment with relaxed
standard and no concession worth the name was extended in his fa-
vour. The Committee feel that this is one of the reasons for shortfall
in the employment of Scheduled Castes and Scheduled Tribes
in the services of the South Eastern Railway Workshops. The
Committee hope that all the concessions/relaxations meant for
Scheduled Caste. and Scheduled Tribe candidates will hereafter
be extended to the Scheduled Caste and Scheduled Tribe candidates.
Such of the Scheduled Caste and Scheduled Tribe candidates as
“are appointed with relaxed standard will be given in-serivce on the
Wtﬂnnmg to make them proficient in their work and to bring
them ar par with others.

K75. The Committee also suggest that the concessions/relaxations
available for Schedule! Castes anl Scheduled Tribes should be
clearly mentioned in the advertisement$, so that such of the Sched-
uled Caste and Scheduled Tribe candidates as become eligible
because of these concessions, could also apply.

76. The Committee are unhappy to note that only five Scheduled
Caste Officers have so far been given opportunity for institational
training and for attending seminars/conferences even though the
scheme for providing opportunity to Scheduled Castes and Sched-
uled Tribes for such a training is stated to be in operation since
long. The Committee hope that the Railways will lay more emphasis
in nominating more Scheduled Caste and Scheduled Tribe officers
for such training so as to improve their standard of work and to

enable them to compete and take up higher responsibilities in
higher posts in due course.
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L. De-rueﬂltlon

77. In a written note furnished to the Commlttee, r.he Mimstry of
‘Railways (Railway Board) have stated that the question of demervatmn “of
a vacancy arises when a suitable employee from the commumty in whose
favour a vacancy has been reserved, is not available to fill the same.

78. As per the extant instructions, a reserved vacancy can be dereserved
by the General Manager in the case of technical and operating categories and
by the Railway Board in the case of non-technical and non-operating
categories. However, before agreeing to dereserve a reserved wvacancy,
it is ensured that every effort has been made to obtain suitable-candidates
from respective community even by allowing admissible relaxations in
-qualifying standard.

79. There has been no case of dereservation of reserved vacancy ‘in
:any of the workshops on South-Eastern Railway during last three years.

80. In another note furnished to the Committee, the Ministry of
‘Railways (Railway Board) have furnished the following information in
wegard fo Kharagpur Workshop:—



i Eol £

L
£

; oB < 611 6z ({4 Li cce L1 . . . . CL61
“ 691 H f9 S € 1 £S 1 1g€ gt 1g gz . . ¥L61
LT B 2 ) ] £ £S ¥ Lz 61 Lz 61 . . €461
) doympaopy andSeseqy
Al I Al mr Al 1 AT 11 Al 11 Al 111
© ey w0 el Lo sse) L]
?«Ee?tus ' ﬂ!&rﬂ ) Py
L= o RPpIRa pauiodde payujodde Aemaoe poLmao0
. weD SqUL 2D RpTEEA ©pueIEa .
PMpRRs PMpAPg RIS Jo ‘oN Jo "oN oN
o ° N 30 'oN @0, ;1oL auredaq ap jo Jwey 1]

Jo "oN




3I

81. Asked how the vacancies in |Class III and Class IV  posts in
“Kharagpur Workshop could be carried forward without de—reservation,
the representative of the Ministry of Railways (Railway Board) during
‘his evidence before the Committee has stated that the vacancies have
been carried forward although the de-reservation procedure has not been
followed. He added that the advantage has not been lost to the Sche-
.duled Caste/Tribe people. Explaining the position further he has sta-
ted :— )

“There was some confusion in the Railways earlier, The Railways
were thinking that if we carry forward and fill the post by others,
then it is automatically de-reserved. But now, we have clarified
the position in August, 1974.”

82. The representative of the Ministry of Railways (Railway Board)
when he appeared before the Committee in July, 1974 in \rcgard to re-
.servations for, and employment of, Scheduled Castes and S cheduled Tri-
‘bes in the Workshops of the Western Railways had stated:—

“We have implemented all the orders that have come to the Railway
Board from the Department of Personnel. The only point whu:h
they could not implement is regarding the suggestions for “de-
reservation to be approved by the Department of Personnel.”

83. Asked whether there is any re-thinking on this question, the
Ministry of Railways (Railway Board) in a written note furnished to the
-Committee has stated as follows:—

“The Department of Personnel have suggested that the proposals
for de-reservation in all non-gazetted categories, whether they
be technical or otherwise, should be considered at a level not
lower than the Ministry. This suggestion is under examina-
tion.”

84. The Committee regret to note that a large number of
vacancies reserved for Scheduled Castes and Scheduled Tribes
in Class Ill and IV have been carried forward and consequently
de-reserved by the South Eastern Railway Workshop, Kharagpur
during the years 1973, 1974 and 1975 as a matter of course without
following the prescribed procedure in this regard. The Committee
would, therefore, stress that before a reserved vacancy is carried
forward and de-reserved, the procedure as laid down in the ‘Bro-
chure on Reservation for Scheduled Castes and Scheduled Tribes
in Railway Services’, should be meticulously followed.

85. The Committee would also stress that all proposals for
de-reservation in all non-gazetted categories, whether they are
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technical or otherwise, as suggested by the Cabinet Secretariat
(Department of Personnel and Administrative Reforms) should
have the prior approval of the Ministry of Railways (Railway
Board). The Committee will like to be apprised of the decisio n
taken by the Government in this regard.

M. Apprenticeship Scheme

86. The Committee have been informed that under the Apprentices
Act, 1961, apprentices nominated trade-wise are being recruited in the
ratio prescribed in the Act. Training facilities are available in the Kharagpur
_ Workshops, in the basic training centres and similarly in the Sini Work-
shops. There is sufficient capacity to train the Act Apprentices required.
10 be trained in the ratio prescribed. In respect of apprentices. recruited
in recent years, in various establishments, under the amendment Agt, training
facilities are made available in the concerning establishments where such
apprentices are being trained. The following are the details of recruitment
of Act Apprentices :—

197874 - . . . . . Nil

1974775 - . - .+ N

197576 . . . « 1015 Scheduled Castes . . 270
Scheduled Tribes . 57
Muslims . 13
Christians . . 18
Others . . . 664

101y

87. The duration of training of Act Apprentices recruited in various
trades varies from one trade to another and this is from 1 to 4 years dependi ng

on the trade.

88. The following are the trades and duration of training in the Work-
shops in which training is imparted to the Apprentices under the Act
Apprentices Scheme :—

Names of the Trade - Duration of Training
1 . P 2
- 1. Fitter + . . . . Yo e . . § Yeans
z.';l'hrnét . A U T
3. Caspeser . . N

4 Blacksmith . . . . . . . . N .
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Y BRI .. a
5. Minchinist (SNT) i T R W « '3 Years” .
6. Machinist (Grinder) . 2 R
7- ‘L'l'oulder . 3
8. Mechanic (Diesel) 3 .
g Mechanic (Motor Vehicle) 3 n
ro. Pattern Maker . ‘. 3 5

2

11. Welder (Gas & Electric)

12. Tool & Die-maker -

13. Blectrician .

-:4.. Lineman

15. Wucman

16. Mason

1. Instrument Mechanic . . . . thy
18. Refrigeration & Air-conditional Mechanic

»”

”

WY W oW oW oW ow .
z

19. Diesel Fitter .
The ratio of reservation provided to Scheduled Castes and Scheduled
Tribes in the States covered by the South Eastern Railway Workshops
under the Apprentices Act, is as follows :—

Scheduled  Scheduled

Castes Tribes
Bihar . .17 (RN
Maharashtra . . . 1:17 Iy
Madhya Pradesh . . . . . . 1:8 1: 5
West Bengal . . e . . . . . . 1:5 Iy

90. The Committee desired to know the reasons for having no recruit-

ment of apprentice trainees under the apprenticeship Act during the years

‘ 1973-74 and 1974-75. The representative of the Ministry of Railways
(Railway Board) during the course of evidence has stated as foﬂows_ —_

“In 1974, the provisions of the Apprentices Act were modified rathe

substantially, We were previously recruiting apprentices taking

into consideration our requirements in different trades. In 1974

the change has come that we are required to train épprem:im,

the number being determined on the basis of percentage of the

1
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total staff in that category. For instance, let us take Fitters, if we
have 100 fitters and the ratio is 10 : 1, we are required to give

training to 10 apprentices. The period of traiaing and the number
of apprentices have been pre-determined. So, we are required
to train them and then they find jobs after the completion of the
training. This has come into force at the end of 1974 and as a
result the number of apprentices had gone up substantially.
We have now 15,000 or 16,000 as against about 6000 about three

years ago.”

91. When asked to state the reasons for recruitment of §7 Scheduled
- Tribe candidates i.e. 5.6 per cent only, against the total recruitment of
1015 candidates, the Ministry of Rallways (Railway Board) in a written
note furnished to the Committee have stated that due to modification and
change in the activities of the Workshops brought about the replacement of
steam traction, there was shrinkage in employment potentialities. 1015
pprentices have been recruited on the South Eastern Railway and out
of these, 833 have been recruited for the workshops. The following are the
details of the recruitment, workshop-wise :—

sL Name of the Workshop ~ Number Quota for Actual recruitment
No. recruited
SC 8T 8C ST
1 Kharagpur 696 139 40 200 37
2  Sini . 52 7 4 6 4
g  Nagpur . . 57 3 3 23 9
4 Raipur . . . . 28 3 5 4 3

g2. The recruitment of Scheduled Caste/Scheduled Tribe has been
according to the ratio prescribed.

b 93?:, Asked to state the prospects of these apprentice trainees being

absorbed in the regular establishment of the Railways, the representative os
the Ministry of Railways (Railway Board) during evidence has stated a
follows :—

“We have trained 21 Act Apprentices in our Workshops, sometimes
back they completed their training. Out of this number, we have
been able to offer appointment to 3 Scheduled Caste candidate,

+ 2 Scheduled Tribe candidates and 7 candidates belonging to other
‘confmunities. Caltletters have’been sent to-them for joining their

"= *  dudes. I do not know whether they have joined duty or not,but that
7 is the position at the momenit. T-would also like to submit in this
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connection, that in 1973-74 we have not made any recruitment
because the labour situation at that time was not condusive and
there were difficulties in absorbing them. There were also so
many problems especially in South-Eastern Railway.

94. The Committee note that under the Apprentices Act, 1961,
-it is obligatory on all employers in the specified industries to engage
.apprentices in accordance with the prescribed ratio in the desig-
nated trades. Reservations for Scheduled Castes and Scheduled
Tribes have also been provided in the Rules framed under the
Apprentices (Amendment) Act, 1973. The Committee hope that,
in future, all training places in the designated trades in the Railways,
particularly in the Railway Workshops, will be filled up and Sche-
.duled Caste and Scheduled Tribe candidates will be given their
.due .representation in accordance with the quota reserved for
‘them.

N. Award of petty Contracts

95. The Committee have been informed that petty contracts are
-awarded for the supply and fixing up of hhus-khus tattss during hot weather
season, vending on platforms and supply of petty stores. 319 petty con-
tracts were awarded on the South Eastern Railway in the Catering De-
partment in addition to 6 other petty contracts given in the Kharagpur
Workshop over the last five years.

96. There is no reservation of any percentage in award of petty con-

tracts to Scheduled Castes and Scheduled Tribes. Preference is, how-

-ever, given to Scheduled Castes and Scheduled Tribes, in allotting catering
and vending contracts at stations.

97. Explaining the procedure for the award of petty contracts by the
South Eastern Railway, in a note furnished to the Committee, the Ministry
-of Railways (Railway Board) has stated as follows:—

“Open tenders are called by advertising in newspapers in so far as
Kharagpur Workshops is concerned. As regards other Work-
shops, limited tenders are called by notices circulated locally.

The work relating to khus-khus tatties is the minor item of work
where the value does not exceed Rs. 10,000/-. Where the
estimated value of work does not exceed Rs. 10,000/-, generally
the system of awarding contracts on limited tender basis is
followed. In regard to supply of stores, where the estimated
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value of the work is more than Rs. 10,000/~, open tenders are
invited by advertising in.the newspapers.

In case of limited tender system, quotations are invited from only
a few approved firms. The contract is awarded to the firm
who quoted the lowest price. This system is generally resorted
to when the estimated value of work is less than Rs. 10,000/-.
For this purpose, the purchasing officers maintain a list of firms
having reliability and who can meet the required specifications
laid down by the railway and possess the necessary equipment
and facilities for production of stores which they offer to supply.

For taking up vending work, ndtices inviting applications are - dis-
played at the prominent stations where the vending work has
to be taken up. TFhe a;;blications received are scrutinised by a
Committee consisting of the Divisional Commercial Superin-
tendent and the Divisional Accounts Officer. On the basis
of their recommendations, the contract is awarded by the compe-
tent authority.”

98. The Committee wanted to know the total number of licensed
hawkers, vendors and caterers on South Eastern Railway dnd the number
of Scheduled Castes and Scheduled Tribes among them. The Ministry
of Railways (Railway Board) in a written note furnished to the Committee
have stated that information in regard to licensed vendors is maintained
only in respect of departmental catering. There are 578 commission ven-
dors out of which 52 are Scheduled Castes/Scheduled Tribes.

99. There are 319 catering and vending contractors which include
8o petty contractors. Out of the overall total of 319 contractors, there
are 56 Scheduled Castes/Scheduled Tribes contractors which include 41

petty contractors.

100. On the South Eastern Railway, there are 59 bookstalls at 45 sta-
tions. One bookstall is held by a person belonging to Scheduled Caste.

101. Asked whether labour cooperatives formed by the Scheduled
Castes and Scheduled Tribes are being encouraged for the award of petty
contracts, the representative of the Ministry of Railways (Railway Board)
has stated during evidence that there the difficulty is that the middle
men take away the major share but the Railways want that the labourers
who actually work should get the benefits.
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o2. The Committee. poinsed :out.that oyt of the §9 bookstalls there
was only one bookstail belonging to Scheduled Caste and asked the reasons
for this neghglblc rcprwemauun of Scheduled Castes and Scheduled
Tribes in this ﬁeld “The reprwentativé of the Ministry of ' Railways
(Railway Board) in lus evidence before the Comrnittee has stated:

“If there are vacanues and if any Scheduled Caste or Scheduled
Tribe applies he would be considered.”

103. When asked whether these licences are renewed by the Railways,
year after year, in favour of the same parties, the witness has stated:

“Railways have made a rule that in future no book stall contract
will be given to parties like Wheeler & Co., Higginbothams,
etc. They have also been asked to surrender some of the
contracts which they had, so that these contracts can be allot-
ted to others. The intention is to give these contracts to un-
employed graduates. It is felt that there would be a big res-
ponse from them but there is not much of response. Whenever,
vacancies arise or new stalls are to be opened, the cases of
Scheduled Caste and Scheduled Tribe applicants will be consi-
dered preferentially.”

104. The Committee regret to note that there is no reservation
for Scheduled Castes and Scheduled Tribes for the award of petty
contracts by the South Eastern Railway and that the percentage
of Scheduled Caste and Scheduled Tribe co mmission vendors is
quite low in spite of the fact that, as stated by the Ministry of
Railways, preference is given to Scheduled Caste and Scheduled
Tribe persons in this regard and that in regard to allotment of
bookstalls, it is negligible.

105. The Committee are sanguine that there is no dearth of
Scheduled Caste and Scheduled Tribe persons for undertaking
these jobs provided suitable opportunity is offered to them. The
Committee, therefore, are of the opinion that reservations for
Scheduled Castes and Scheduled Tribes in the award of catering
and vending contracts, book stalls and other petty
contracts on the South Eastern Railway as also other Railways,
equivalent to the percentages of reservations in force for them in
the Railway Services, should be provided.

106. The Committee would also like the Ministry of Railways
(Railway Board) to examine the feasibility of exempting the
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Scheduled Caste and Schoduled Tribe applicants from depositing
the security money fixed for tenders.

107. The Committee would also like the Ministry of Railways to
asseciate a Scheduled Caste/Scheduled Tribe Officer in the Com-
mittee appointed to scrutinise the applications received by South
Eastern Railway for the award of contracts.

SURAJ BHAN,
Chairman
Committee on ths Welfare of
Scheduled Castes and Scheduled
Tribess

Nsw DELHI;
Novewmber 4, 1977
Kartika 12, 1899 (Saka)
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APPENDIX II
(vide para 6 of the Introduction)
Summary of conclusions|recommendations contained in the Report

S. Reference Summary of Conclusions/Recommendations
No. to para
No. in
the Report
1 2 ' 3
X 1s. The Committee regret to note that the authorities

concerned in the South Eastern Railway are not
maintaining the rosters properly and in the prescribed
form. The Committee would like to emphasise
that roster is the only mechanism and the primary
step to give proper effect to the reservations pres-
cribed and watch the proper placement of Scheduled
Castes and Scheduled Tribes in services as per the
points reserved for them in the rosters. Proforma
for rosters and detailed instructions regarding
maintenance thereof are givenin Appendices 1T & III
of Brochure on Reservation for Scheduled Castes
and Scheduled Tribes in Railway Services (Se-
cond Edition, 1976). The Committee desire that
these instructions should be meticulously followed.

2 16. The Committee have been informed that the Chief
Personnel Officer in the South Eastern Railway
Headquarters has been appointed as the Liaison
Officer for the South Eastern Railway to periodically
inspect each unit and report the progress regarding
the intake of Scheduled Castes and Scheduled
Tribes in the services as per the quota reserved
for them to the General Manager. He is assisted
by one Senior Scale Officer at Headquarters and
.one Assistant Officer for each Unit including

40
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o

Workshops. The Committee have also been in-
formed that one of the Advisers in the Railway
‘Board, whose jurisdiction covers South Eastern
‘Railway, also visits the various units of the Railways
to see that instructions pertaining to the reservations
of vacancies in favour of Scheduled Castes and
Scheduled Tribes, issued from time to time, are
implemented. The representative of the Ministry
of Railways (Railway Board) who appeared before
the Committee has confirmed that there were 2
lot of irregularities in the maintenance of roster
by the South Eastern Railway Workshops. He
had stated that these irregularities were because the
staff were not properly trained, and secondly,
the transfers were frequent.

17 The Committee are constrained to observe that mere
designating Liaison Officer and to periodically
inspect each unit and report the progress is not
enough. What is needed is concerted action on
the part of the Liaison Officer to ensure due com-
pliance by the subordinate appointing authorities with
the orders and instructions pertaining to the reser-
vation of vacancies in favour of Scheduled Castes
and Scheduled Tribes as per the roster points and
other benefits admissible to them. In order to
carry out his duties faithfully it is but essential
that_he should not only be properly trained but
should alsc be in 3 position to train other personnel
assisting him in the discharge of his duties, for the
proper maintenance of rosters. The Liaison Officer
should be made personally responsible for any
default in the implementation of the reservation
orders and the maintenance of rosters by the units
under- him.

18, The Committee also feel that it is not practicable for
one Liaison Officer in the South Eastern Railway at
Headquarters to inspect the various units and




Railway Workshops on the South Eastern Railway
and to do justice to his duties. The Committee
therefore, recommend that the Ministry of Railways
(Railway Board) should designate separate Liaison
Officers one for each unit and Workshop looking
for its recruitment and should set up Cells in each
unit and Workshop to asssist the Liaison Officer
to discharge his duties effectively. The functions.
of the Cell should be: (i) to ensure due compliance
of the orders for reservation in favour of Scheduled
Castes and Scheduled Tribes issued from time to-
time; (ii) to scrutinise and consolidate the statistical
data in respect of the unit/workshop in the pres-
cribed forms; and (iii) to assist the Liaison Officer:
in the effective discharge of his duties.

19 The Committee would also like the Liaison Officers,
Personnel Officers and other concerned persons
responsible for maintaining the rosters in the South
Eastern Railway Workshops to undergo a refresher
course for the proper maintenance of rosters and
for that purpose utilize the services of the Com-
missioner for Scheduled Castes and Scheduled
Tribes who have agreed before the Committee to-
arrange such a refresher course for the Liaison
Officers.

26 The Committee regret to note that the percentage of"
Scheduled Caste and Scheduled Tribe employees
in the South Eastern Railway Workshops even after
the crash programme for the recruitment of Scheduled
Castes and Scheduled Tribes in November, 1975
is disappointing. As on 1-6-1976, the percentage of
Scheduled Castes and Scheduled Tribes in Class III
is 7.73 and 2.19 respectively as against 149, for
Scheduled Castes and 15%, for Scheduled Tribes.
In Kharagpur Workshop, the percentage of Scheduled
Castes in Class IIT (technical) is §.6 and that of

s
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Scheduled Tribe 3.5. In Class III (non-technical),
it is 10.3% and 2.29, respectively. In Class IV,

both technical and non-technical, their percentage
is far from satisfactory.

The Committee are constrained to observe that even

after such a long time during which the reservation
orders have been in existence, the representation of
Scheduled Castes and Scheduled Tribes in the South
Eastern Railway Workshops, especially of Scheduled
Tribes, is not satisfactory. In the view of the Com-
mittee, a number of posts which in the ordinary course
should have been reserved and gone to the Scheduled
Castes and Scheduled Tribes seems to have been
filled by general candidates thus depriving a large
number of Scheduled Castes and Scheduled Tribes
of their due share in the services.

The Committee are also distressed to note that short-

falls in the placement of Scheduled Castes and Sche-
duled Tribes in the South Eastern Railway Workshops
was not taken note of by the Ministry of Railways
(Railway Board) between 1955—1975. It was only in
November, 1975 that a special drive was launched by
the Ministry of Railways (Railway Board) for the
recruitment of Scheduled Castes and Scheduled
Tribes in the Railways. The Committee would
like to be apprised of the results achieved by the
special drive launched by the Ministry of Railways
(Railway Board) to wipe out the shortfalls in the
services of the South Eastern Railway Workshops.
The Committee hope that the assurance, given by
the representative of the Ministry of Railways
(Railway Board) during the course of evidence before
them, for making good the shortfalls during the
period of next three months, has since been imple-

mented.

2092 L.S.—4



60  The Committee note that recruitment to Class III
services in the South Eastern Railway Workshops is
made by the Railway Service Commission, Calcutta
and where that office is not in a position to recommend
Scheduled Castes and Scheduled Tribes against re-
served vacancies, the General Manager, South East-
ern Railway has the powers to make recruitment of
Scheduled Castes and Scheduled Tribes from the
open market to.fill the reserved quota. The Commi-
ttee feel that inspite of the powers with the General
Manager, South Eastern Railway to recruit Scheduled
Castes and Scheduled Tribes from the open market,
to fill the reserved quota, there has been no percep-
tible improvement in the placement of Scheduled

Castes/Scheduled Tribes in the South Eastern Rail-
way Workshops.

61 The Committee are unhappy to be informed about the
working conditions of the 'Railway Service Commis-
sion, Calcutta. The Commission have no powers
to relax the minimum educational qualifications pres-
cribed for the posts in fawour of Scheduled Castes and
Scheduled Tribes. There age no separate minimum
quslifying marks either for the written test or in the
interview for Scheduled Caste and Scheduled Tribe
candidates. The Commission conducts written
tests and interviews and draws up a panel strictly
according t0 merit. The Commission could not
advertise the vacancies notified to the Commission
mmmediately and the vacamcies notified to the Commi-
ssion have increased manifold during the last few years
and it has become extremely difficult for the Commis-
sion to deal with sl such vacancies in time. The
Commission is facing dificulty in having the examina-
tion papers set and get the answer books evaluated
as the remuneration for shese jobs is very low and the
experts do not come forward to accept these jobs.  In
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many cases, it has taken two years by the Commission
to produce pamels of selected candidates. Bulk of
the direct recruitments made during the years 1973-74
197475, 1975-76, have been made overlooking the
role of the Employment Exchanges which are better

equipped to sponsor Scheduled Caste and Scheduled
Tribe candidates.

62  The Committee are extremely unhappy about the work-
ing of the Railway Service Commission, Calcutta,
which is an executive agency working directly under
the Administrative control of the Ministry of Rail-
ways (Railway Board). The Committee feel that a
change in the working conditions of Railway Service
Commission is long overdue. The Committee,
therefore, recommend that the Ministry of Railways
(Railway Board) should go into the powers, functions
and working conditions of the Railway Service
Commission and suggest suitable measures necessary
for its efficient: functioning..

10 63 The Committee would also reiterate their earlier re-
comimendatiomr made in the Fifteenth Report (Fourth
Lok’ Sabha) that' the Ruilway Service Commission
sheuld include a member belonging to the Scheduled
Castes or Scheduled Tribes.

1 64  The Committee recommend that all vacancies should
bé notified to the local or the Regional Employment
Exchanges. The total mumber of vacancies to be
filled and the number of vacancies reserved for
Scheduled Castes and Scheduled Tribes, qualifications
prescribed for tie poste and the concessions/relaxations
permissible in favour of Scheduled Castes and Sche-
duled: Tribes, should be clearly indicated in the re-
quisitiens sent-to the Employment Exchanges.




6s The Committee desire that the Railway Service Com-
mission, Calcutta, and the Liaison Officer of the
South Eastern Railway Workshops should maintain
close liaison with the I.L.Ts. and I.T.Is., for the
recruitment of skilled and semi-skilled personnel for
the Railway Workshops.
66 The Committee would also like the Railway Service
‘ Commission, Calcutta and the other recruitment
authorities in the South Eastern Railway Workshop s
to furnish to the Employment Exchanges the precise
reasons for rejection of Scheduled Caste and Sche-
duled Tribe candidates sponsored by them to fill
the reserved posts for their future guidance and to
enable them to gear up their own machinery to
sponsor the right type of candidates in future.

67 The Committee note that recruitment to Class IV is

made from open market and from screened casual
labour. Applications received for appointment to
Class IV categories are screened by a Committee of
three officers—two from the Railways and one from
outside. In order that there are no complaints
that Scheduled Caste and Scheduled Tribe casual
labourers are left-out during screening at the time of
their absorption in the regular establishment, the
Committee recommend that there should be one
member from amongst the Scheduled Castes and
Scheduled Tribes on the screening Committee to
safeguard the interest of Scheduled Castes and Sche-
duled Tribes. The Committee would also desire
that while engaging casual labour it should be ensured
that adequate number of Scheduled Castes and Sche-
duled Tribes are taken so that there may not be any
difficulty in filling the reserved quota at the time of
their screening for regular appointment,
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68  The Committee are unhappy to be informed that
though it is hot always possible to include Scheduled
Caste and Scheduled Tribes members in Recruitment
Committees/Selection Boards, however, while nomi-
nating officers in such Comimiittees/Boards, Scheduled
Caste and Scheduled Tribe officers are considered
and_included in such Committee/Boards, if available.
The Committee feel that there is at present no dearth
of technically qualified Scheduled Caste and Sche-

. duled Tribe persons in the Railways and would,
therefore, urge the Ministry of Railways (Railway
Board) to ensure that a Scheduled Caste or Scheduled
Tribe officer is invariably included in all the Recruit-~
ment Committees/Selection Boards appointed by
the South Eastern Railway Workshops.

74 The Committee note the various concessions/relaxa-
tions available to Scheduled Castes and Scheduled
Tribes joining services in the South Eastern Railway
workshops. The Committee regret to note that no

. Scheduled Caste or Scheduled Tribe candidate,
during the last three years, was considered for
appointment with relaxed standard and no concession
worth the name was extended in his favour. The
Committee feel that this is one of the reasons for
shortfall in the employment of Scheduled Castes
and Scheduled Tribes in the services of the South
Eastern Railway Workshops. The Committee hope
that all the concessions/relaxations meant for Sche-
duled Caste and Scheduled Tribe candidates will
hereafter be extended to the Scheduled Caste and
Scheduled Tribe candidates. Such of the Scheduled
Caste and Scheduled Tribe candidates as are appointed
with relaxed standard wil! be given in-service
on the job training to make them proficient in their
work and to bring them at par with others.
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75 The Committee also suggest that the concessions/
relaxations available for Scheduled Castes and Sche-
duled Tribes should be clearly mentioned in the
advertisements, so that such of the Scheduled Caste
and Scheduled Tribe candidates as become eligible
because of these concessions, could also apply.

76 The Commiittee are unhappy to note that only five
Scheduted Caste Officers have so far been given op-
portunity for institutionel training and for attending
seminars/conferences even though the scheme for
providing opportunity te Scheduled Castes and
Scheduled Tribes for such a training is stated
to be in operation since long. The Committee hope
that the Railways will lay more emphasis in nominat-
ing more Scheduled Caste and Scheduled Tribe
officers for such training so as to improve their stan-
dard of work and to enable them to compete and take
up higher responsibilities in higher' posts in due
course.

84 The Committee regret to note that a large number of
vacancies reserved for Scheduled Castes and Sche-
duled Tribes in Class ITI and IV have been carried
forward and consequently de-reserved by the South
Eastern Railway Workshop, Kharagpur during the
years 1973, 1974 and 1975 as a matter of course
without following the prescribed procedure in this
regard. The Committee, would therefore, stress
that before a reserved vacancy is carried forward and
de-reserved, the procedure as laid down in the ‘Bro-
chure on Reservation for Scheduled Castes and
Scheduled Tribes in Railway Services’, should be
meticulously followed.

8s The Committee would also stress that all proposals for
de-reservation in all non-gazetted categories, whether
they are techmical or otHerwise, as suggested by the
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Cabinet Secretariat (Department of Personnel and
Administrative Reforms) should have the prior ap-
proval of the Ministry of Railways (Railway Board).
The Committee will like to be apprised of the decision
taken by the Government in this regard.

The Committee note that under the Apprentices Act,

1961, it is obligatory on all employers in the specified
industries to engage apprentices in accordance with
the prescribed ratio in the designated trades. Re-
servations for Scheduled Castes and Scheduled
Tribes have also been provided in the Rules framed
under the Apprentices (Amendment) Act, 1973.
The Committee hope that, in future, all training
places in the designated trades in the Railways, parti-
cularly in the Railway Workshops, will be filled up
and Scheduled Caste and Scheduled Tribe candidates
will be given their due representation in accordance
with the quota reserved for them.

The Committee regret to note that there is no reser-

vation for Scheduled Castes and Scheduled Tribes
for the award of petty contracts by the South Eastern
Railway and that the percentage of Scheduled Caste
and Scheduled Tribe commission vendors is quite
low in spite of the fact that, as stated by the Ministry
of Railways, preference is given to Scheduled Caste
and Scheduled Tribe persons in this regard and that
in regard to allotment of bookstalls, it is negligible.

The Committee are sanguine that there is no dearth of

Scheduled Caste and Scheduled Tribe persons for
undertaking these jobs provided suitable opportunity
is offered to them. The Committee, therefore, are
of the opinion that reservations for Scheduled Castes
and Scheduled Tribes in the award of catering and
vending contracts, book stalis and other petty contracts
on the South Eastern Railway as also other Railways,
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equivalent to the percentages of reservations in
force for them in the Railway Services, should be
provided.

23 106 The Committee would also like the Ministry of Railways
(Railway Board) to examine the feasibility of exempt--
N ing the Scheduled Caste and Scheduled Tribe appli-

cants from depositing the security money fixed for
tenders.

N

107 The Committee would also like the Ministry of Railway
to associate a Scheduled Caste/Scheduled Tribe
Officer in the Committee appointed to scrutinise the
applications received by South Eastern Railway for
the award of contracts.

GMGIPND—M~—120g2 L.S.—765



©1977 BY Lox Sasma Smnm

Pmmmmnmmorn;tRmorPnom:hnmComnor
Busivess v 1.ox SasHA (SixTH EDITION) AND PRINTED BY THE GENERAL.
MANAGER, GOVERNMENT OF INDIA PRrESs, Minto Roap, NEW DELHL



	001
	002
	003
	005
	006
	007
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060

